1 TEM NO. 6 COURT NO. 1 SECTION 11 C
SUPREME COURT OF | NDI A
RECORD OF PROCEEDI NGS
CRLMP. 975-977/2017 in Criminal Appeal No(s).1746-1748/2012

A. M MAHESH @ PUTTU Appel | ant ('s)
VERSUS
STATE OF KARNATAKA TR. PEENYA P. S. Respondent ( s)
(For early hearing and office report)
Dat e : 30/ 01/ 2017 These appl i cations wer e called on for
t oday.
CORAM :

HON&#39; BLE THE CHI EF JUSTI CE
HON&#39; BLE MR- JUSTI CE N. V. RAMANA
For Appellant(s) M. Anil Kumar M shra-1, Adv.
M. P. Ki shore, Adv.
M. Atul Vinod Shankar, Adv.
M.S. N thin, Adv.
For Respondent (s) M. V. N Raghupat hy, Adv.

Upon hearing the counsel the Court made the follow ng
ORDER
Heard | earned counsel for the appellant/applicant.
No ground for early hearing is nade out.
Crl.MP. Nos. 975-977 of 2017 are accordingly dism ssed.
( SATI SH KUVAR YADAV) ( RENUKA SADANA)
AR- CUM PS ASS| STANT REGQ STRAR

heari ng



